
DLNTUCL ADMINISTNATIVETRIBUNAL ALLAHASAD BENCH 

• 	ALLAHABAD 

-71-7inza1 Aooli ationNo.1732 oil 93 

Ghonshyam 6:others 	 lb • • • 
	 A ppli cants 

Versus 

Union of IndiL & others 
	 hespencents 

Hontole Mr.Mahar,,  Din- Member (3) 

Honlble Miss Usha Zan - 

(by Hon. fir. Haharej Din- JM) 

The applicants who ar- 7 jr/numbers have 

ap -ruached this Tribunol for being re-engaged 

as casual labour. 

	

A ee.+4.-14.74-rbg Scheme has 	droun by the 

Railway Administration about thEire-engagement of 

the easel labourers. So in the light of the 

said Scheme, the Railway Authority shall consider 

the case of the applicant end shall give the 

decision with reasons expeditiously but not 

beyond the period of 3montha from the date of 

communication ofthe certified copy of thisorder. 

If'they ducida to reject the case of tho applicant, 

they shall give the reasons in support thereof. 

With these directions, the application 

is disposed off. 

MEMBER (A) 

DATED:Allahabad 10th December,1993. 

(IS PS) 

MEMBE'R (3) 


